]
List of Stakeholders of Piuky Shipyard Private Limited (in liquidation) (modified)
List of Stakeholders for claims as on Liquidation C t Date: D ber 13, 2019
Modified on August 17, 2023
(4}
EINANCIAL CREDITORS - FORM D RECEIVED
Sr. no, Details of the Stakeholders Cialmant Amount Of Claim Recelved (Rs.) Amount Of Clatin Admitted (Rs.) Proofs Admitted | Whether Details of Security
. . . (Secured/unsec _ . . . . . or Refected in  |Security interest
Name Address Email1d Tdentification ured/contingen Date of Claim Principal (a) Intevest (b) Total (a+b) ‘Principal (#) Interest (b) Total {a+h) Part, and the Interest
Nuinher, if any££ 4] Proofs Whelly | Relinquished
Rejected
A |Finandal Creditors
i Punjab National Bank Jifaco House, Sir PM PAN: AAACP0165G  |Secured 03-01-2020: 4,80,79,31,515.00 5,32,21,10,673.,00 10,13,06,42,188.00 4,86,79,31,515.00 5,32,21,10,673.00 10,13,00,42,188.00 | Fully admitted Yes Annexure {
{Refer Note- 1) Road, Fart, Mumbai-
400001
2 |Edelweiss Asset Edelweiss House Off CIN: Secured 10-01-202¢ 69,12,60,55,925.59 56,38,67,10,606.51 1,25,51,27,66,532.1¢ 69,12,60,55,925.29 56,38,67,10,606.51 1,25,51,27,66,531.80 | Fully admitted | Yes Annexure |
Reconstruction C5T Road Kalina, U67100MH2097PLC
Company Ltd. Mumbgri-400098 17475%
3 Canara Bank Limived jCanara Bank, Large PAN:AAACC6106G  |Secured 28-08-2020. 2,78,20,99,330.00 8,90,81,81,602.00 11,69,02,80,932.00 Nit Nit Nil Not Admitted N.A. NA
{Refer Note - 2} Corporate Branch,
L4th Floor, 'E' Wing,
Maker Tower, Cufle
Parade, Mumbai
400008
* 4 [Bankof Baroda Bank of Baroda, SR PAN: AAACB1534F  |Secured 06-01-2021 80,41,17,400.00 1,63,24,25,849.00 2,43,65,43,243.00 ¢,41,17.400.00 1,63.24,25,849.00 2,43,65,43.249.00 {Fully admitted Yes Annexure !
(Refer Note - 3) Mumbai Stresses
Asset Branch, 1st
Floor, 17/B
Horniman Circle Fort,
Mumibai - 400 001
TOTAL (4) 77,52,02,04,170.59 72,24,94,28,730.51 1,49,76,96,32,901.10 74,73.81,04,840.29 63,34,12,47,128.51 1,38,07,93,51,968.80 .
Notes

{| The Punjab National Bank ("PNB"}, one of the secured creditors of Carporate Debtor on January 03, 2020 had submitted its ctaim of Rs. 10,13,00,42,188 /-
informed that In the interest of 4 smooth liquidation process, PNB is relinquishing the security interest to the liquidation estate.
To give effect to the above, the Liquidator filed an application before Honble NCLT fn L.A. 265/2021 before the Hon'ble NCLT, Mumbai Bench on February 02, 2021 inter-atia seeking directions from Adjudicating
The Hon'ble NCLT vide its order dated September 08, 2021 (received on Seplember 27, 2021) had allowed relinquishment of Security Interest by PNB. Accordingly, the said effect has been given heretnabove.

Authority with respect to the relinquishment of security interest by PNB.

in Form D. At the time of submission of Form D, PNB had elected not to relinquish its security interest held In the assets of Corporate Debtor {as noted in column 8A of the Farm D}, The PNG had vide email dated August 03, 2020
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During the liquidation process, the Liquidator has received following claims from the creditors after due date of submission of claim:

) Employees and Workmen of Corporate Debtar or March 19, 2020 in Form F.
b) Canara Bank Limited on August 28, 2020 in Form D.

¢) Bank of Bareda an November 18,2020 in Form D.

d} Godwin Ship Repairs on December 22,2020 in Form C and

¢) Employees State Insurance Corperatien on December 31, 2020 in Forin €.

Since, the above mentlaned claims were received after the due date, the Liquid filed an application in LA, 265/2021 before the Hon'ble NCLT, Mumbai Bench on February 02, 2021 ("Modification of List of Stakeholders Application”} inter-alia secking directions from Adjudicating Authority with respect to claims received from the creditors after the due date of submission of
claim.

The Hon'ble NCLT in its order in L.A. 265/2021 dated September 08, 2021 did not specily prayer (a) i.e. ta verify and accept the above claims received after the last date.

Hence, an application secking clarification and rectification of the Bon’ble NCLT Order dated Septernbier 08, 2021 was filed by the Liquidator on Octoher 30, 2021 in LA. 2626/202 1 {“Rectification of Order Application”) under section 420 {2) of the Companies Act, 2013 vead with Rude 11 and Rule 154 of the National Company Law Tribunal Rules, 2016,

The said application was listed for hearing on January 18, 2022 wherein, the Hon'bie NCLT mentioned that not allowing prayer clause (a) i.e. to permit verification and acceptance of claims received after the last date, in the order dated September 0B, 2021 passed in Modificatior f List of Stakeholders A pplication was a c fous decision of the Tribunal and not a clerical error and
accordingly disposed of the application.

Given the arder of Hon'ble NCLT referred above and the provisions of The Insolvency and Bankruptey Code, 2016, rules and regulations made thercunder, the Liquidator is not enabled to verify ¢laims received from the creditors after the due date.

wi

An 1A 1434 of Z022 was filed by Bank of Baroda inter-alia seeking condanation of delay of about 10 months in filing of its claim before the liquidator and an order directing the liquidator to verify and accept the clatm filed by Bauk of Baroda. This tribunal vide its order dated May 17, 2023 recorded as follows: *... Therefore, this Bench deems fit and proper to allow the condonation
of delay in filing the claim before the Liquidater by Ten months and directs the Liquidator to examine the claim in terms of Section 53 of the Code and pass a r d order.” Tn pti of above directions of Hon'ble NCLY, the proof of claim submitted by Bank of Barada has heen verificd by the liguid and updated in the list of stakeholders prepared and maintained.
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ANNEXURE ] te List of Stakeholders (modified)

Details of Security Interest created

Sr.no. Financial Creditors " ' " Security Interest

1 ” Punjab National Bank Primary Security:

Entire movable and itimovable fixe

sefs and current assets of the B irti Def erice & Infrastructive Led.(1st pari-passii charge’ with sect

1A ' » Punjab National Bank

1B ‘ ‘ Punjab National Bank

2 Edelweiss Asset Reconstruction Company Ltd.

2A "Edelweiss Asset Reconstruction Company Ltd. LAl ‘el of lan rwith building and CORSU'“C ns thereg Situated at village Mi
186/13 ‘ 39/ 0-21-27,113/8A,114/1:5-15-17.. ’
ilding and constrictions thereon

2B ‘Edelweiss Asset Reconstruction Company Led.

2C_ | Edelweiss Asset Reconistruction Company Litd.
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Bank of Baroda

3A

Bank of Baroda

Movable and Immovable fixed assets {except assets specifically charged) of the company with FACR of 1.25 (at parlpassu basis)

i. First pari-passu charge with certaiit Term Loan facilities;

+ Location of Current Assets (M ovable Propertles] of the Corporate Debtor amiongst others would be Ghodbunder - Thané. Usgaen - Dabholi, Mirya Bundet - Rathagiri, Zorinto, Sancole - Goa,
Thanmrbhaw Mangalore, Shibpur - Howrah, Koikam'

- Locatlon of Immovable Properties mentmned beIow at pomt {b) on which }“lrst and Sccond
Mortgage and Charge is created comprlse of.

5 square feet built up ared on the 4th ﬂoor of the bmldmg known as "Vérsova Ra] Kamal Co Operatwe Housmg boczety Ltd" constructLd on

: Andherl{Wj Mumbal Suburban Dlstrlct in the Reglstratlon Dl» ﬂctand Sub- Dlstnct of Mumbal Clty

3 admeasurmg about 610’ square feet budl up area, on the 6th ﬂoor of thé building known as "CHff Tower Co-

I Operative Housing Socxety Ltd" constritcted on alf piece
and admeasuring about 45210 féet metres: : N

bearing 15,161’: o: 34, Survey No 41 (Part] satuated at Vxl]age Oshxwara, Ta]uka Andhen in the r lstratlon DlSt‘l’lCt a

Digar;ca of Mumbai City and Mumbai Suburban.
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3B

Bank of Baroda

Security for Corporate Terii loan 1 of Rs.60.75 Crores, T1 1 {for Vessel Completmn) of- 5.59 Crores, FITI-1 of « 10.03 Crores, FITI-
disbursed and loan-for CCO- 6.75 Crores

= All movable (both fixed and current assets) & 1mmovable assets of the Company, existing and future.
a) Plant and machinéry, Dredger; Rs.622.30 Cr Two Line handling Boat, Furnitiire & Fittings, Vehicles, Office Equipnients,

3 of- 0.43 Crores, T-I11 (for capex] of « 3.64 Crores (not

Computers, Computer software;

b} Land & Building of:
Dabhol Shipyard
Ratnagm Shipyard
' ’dbunder] Shipyard

Mangalore shIPYar a e
Corporate Ofﬁce

r nded promoter s equrty} of the Company heId by the promoters
4 Kamal CH.S, Andheri West; Mumbal admeasurmg built up area 725 sq.ft.) and
'04 vCllff Tower, Lokhandwaia, Andherl West; Mumbai ac measurmg bunlt up area 610 sq. ft]

: Pmky Shapyard Pred. o
2 Nlrupam Energy Pro;ects P Ltd

6. Bharati 'Mantlme Semces P‘Ltd ‘
7 Harsha Infrastmcture P Ltd
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